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Allehobed kh's the F oy of Iiﬁul&;i? 1297,

Oricinel dpplication No. 768 of 1992,

Hon'tle Dr. R.K. 2cxena, Jh
Hontcle M. Do, Eaweje, Al
1. Divisienul Reilwey henogel,
1,E, Rly. Veranosi,
2. Divistonel personnel Of ficer,
NL,E. Rly. Varoandsi.
3. Livisjonal Commerciel Supct,
1L E. Rlv, VeTankSi,
'R "'*pp liCuDLS .
G/~ $ri [Lelii 5inha
Versus
Chotu Ra-, Chief Ticket Collect I,
Kou beth Ehdnldﬂ, fead .,
2. PEESCIib@d.ﬁuthorit puyment of
] H
s LeQes acl, hel Noth Bhanien, heu

vesss. RESpONGENLT.

C/"‘R srit VLK, Srivestave

cADER (03L)

Hon'ble Pr. R.K, Saxens, JM

This 0.4, his been filec by Livisionol Rellwey

- |
e nager, MNE Rallwoy, Varangsi, Pivisionel yersonnel

of ficer, NE'Rellway, Veranesi, <nd Divisionsl Cormerciel
Superirmjencent, NE.Rellweay, Varanesi with the relief st
the caaqd given by the prescrikec utbority uncer payment

of wcc€ nCtiOﬂ 11.2.02 =nd the order o €C 11.,12,39

condondpg the delsy 1n the opplicutioﬁ,be Gquashed,

2. The brief fwcts of the cese wre Lot the
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b Mo, L Chotu Ram w o worklng undef the present
| Chief Ticket Collertor st ieu Junction.

ed thet the present applicents decucted an

b, 3,772/- towords the payment of BRI QT. for the
m 1,6,78 to 1.,1.80. The r-spondent  No, 1
espoused & cuse Lefors the Prescribed authority
No. 2 ungder peyment of Waces act, The Precscribs

ceme to the conclusion thol =n a ount of

P, 2,772/ wes illegelly deducted by ihe epplicanis.

Therefore

it was ordered thet the cpplicents stiould pay

scic amoupt of s, 3,722/= towarcs decduc-ed amcunt «=no

equa 1 amol

s expensle

at of Bse 3,724/= 95 COmpenSotiDanﬂd Rs, 100/ -

s of the cece, Feeling sggrievec LY this <waerd,

the ~resdrt Quv. S b.en filec.

3. T

he respondernts o, L hes filed counter-offidevit

in whichjit ites Dbeen sverrec that the awsrd wes rightly

given bylr

espondemt No, 2. It 1s slso poirnted out that

previously the énolicent hwd oreferrec ¢n ap-esl before

the Distri

the c.sg| v

¢t Jud ¢ challenging the orcer but on 7.1 89Ey4~

vie remanded and thers ore this impugned eward

was possfd. It is 180 nointec out th-t this Trikbunal

nze get |no

4. T

ing the lfe

5, d

apnlicaft

jurisdiction,

he applicents have filec the rejoinder reiterei-

cts which were wentioned in the Oev.

¢ heye heard sh, Lelji 3inhe counsel for the

end sh. V.K. arivestcve counsel for the respon-

gent NOP 1. e nave also perused +he record.

6. T

is wiicLther

he main question for considerction in this cuse
aptlicenis mey anproech the Tribune 1l without
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Act, It is quiﬁﬁ—clear thet thete apnlicanis had exerclsed

filing an gn~eel uncer Section 17 of payment of ~&ac¢es
' |

this optioh eurliie: ¢nc .he G S€ wes remandecd by -he addl,

District Jucge vice orcer duted 7.1.89, The cnrlicen.=

¢id not popnt;: out the reasons «s Lo why the apnellate
{orum ndS‘not appro«ched this cime. mnywcy'the legal
nosition Res Dbeen woce clear Ly tneir Lordshipsef auprece
Court in the cece K,p. tupte V5. Controller krinting anc
Stetionery ~IR 1696 5C 408 ond it wes loid down thet the
appelicte jurisdicgticn .nder Section 17 of peymert of
idages act,has ot been teoken awoy by Section 23 of ~dnini
sir.tive Tribunels nct, Besides, the gaplicemts are olso

&
requiredteo exheust all tne remedies aziélahle before

aporosching the Tribunel, It is quikk cleer thet the

-

worlicents heve not exhausted +he revedy of s-pe:l

uncer The Aact

availoblesbefore annrosching the Tribunal, In view of

these fadts ond lecel position, the prisint O.n, Co&s nct
rerain maintainekle here, The epplicen s if so advised,
may epproech the agrellate authority in this connection

even at this stece, The interim stay vihich was granted

on 1.6,92 stands vaccted, The Ouwm. is dicposed of

accordingly. No order ds to cosls, /’“725-
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